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ORDER (ORAL)

HONfBLE MR- JUSTICE V- RAJAGOPALA REDDY„VC(J)

Heard the learned counsel for the parties,

2„ The C-P- . has been filed alleging that the order

of this Tribunal in OA,.748/97 dated 8-10-97 has not been

implemented by the respondents- The above 0-A- was fileo

by the applicants aggrieve',-^ by ■--iiscjnyaycjm'wiit fi om uh':-

service of the respondents which was stated to be in

contravention of the scheme of Grant of Temporary Status

and Regularisation. of Casual Labourers. The Tribunal while

disposing of the said 0-A- t, noticing the judgment of the

Supreme Court in Ghaziabad Development Authority Vs. Vikram

Choudhary & Ors-[JT 1995 (5) SC-636II3 observed that the

purpose is to see that as long as casual labourers are

discharging their duties efficiently and to the

satisfaction of the employer and as long as work is

available, they shall not be discharged- The procedure for

temporary status leading to eventual absorption are built-

in-saf eguards to secure; a casual labourer s future. The

Tribunal had eventually directed the respondents to.confer

temporary status to the applicants within four weeks from

the date of receipt of the order. Aggrieved by the above

judgment., respondents carried the matter to the High Court,.
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The riigh Court initially stayed the operation of the

judgment- Subsequently„ the Mj-gh Court disiTiissc;^ u.tie case

of the respondents.. Now this Contempt Pc;t.i, uion nas b'—en

filed by the petitioners alleging that the oroer of the

Tribunal has not been irnp/lemented..

3. Learned counsel for respondents submits that the

order in fact was implemented and he filed the order dated

10-O-98 where the petitioners were given temporary status,

as directed by the Tribunal- Learned counsel for

petitioners contends that though they were given temporary

statusp the benefits under the scheme were not given to

them and they are not engaged by the respondcsnts till now,,

Learned counsel for F~es>pondents admits that though they

were given temporary status„ they were not engaged and

fsubmits that it is not necessary for engaging them in

pursuance of conferment of temporary status as there is no

We do not find any violation of the order of the

rSj Tribunal- The Tribunal has only directed the respondents

to give temporary status- As seen from the schemem it is

not necessary to engage the petitioners who were not in

service after giving temporary status,. As observed by the

Tribunal, the temporary status was given not necessarily

for engagement,, but only to safeguard and secure a casual

\

labourer s future- Learned counsel for respondents also

submits that as there was no work, no one was engaged by

them in the service- Ne also undertakes to engage the

pet.11ioners as and when work becomes available-
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III view of the above facts ande circumstances of

case, there is no merit in this C-_P- and the C-P. is

dismissed- fdotices discharged-
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